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Tnluiter of Delhi I"oIlce OIBcers 

441. SHRI MA)\OHAR LAL: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

\3) how many senior Police Gazet· 
ted Officers (Dy. S. P. and above) who 
were working in Delhi during the 
Emergency were transferred/demoted 
as a matter of punishment by the 
previous Government fOr so·cal1ed 
non-compliance with 'illegal orders'; 

(b) how many of them have since 
been reinstated to their original posi_ 
tion or transferred back to Delhi by 
the present Government; and 

(c) whether there are any cases 
whIch are pending and in which 
appeals have been made by the victim 
officers of Emergency (Dy. S. P. and 
above) who had been working in 
Delhi before and what action has 
been taken in esc" caSe by the pre_ 
sent Government~ 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL): 
(a) to (c). No officer wa. demoted 
during the err:crgency as a matter of 
punishment for so-called n'On comp-
liance of illegal orders. A number of 
officers were transferred out of Delhi 
Police, but there is nothing on record 
to indicate that they were transfer-
red as a matter of punishment. 
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442. SHRIMATI MOHSINA 
KIDWAI: 

SHRI G. Y. KRISHNAN: 
Will the Minister of HOME AF-

FAIRS be pleased to state: 

(a) whether the working group ap-
pointed by the Union Home Ministry 
has submitted its recommendation to 
the Government for the welfare ot 
Harijans; and 

(b) if so, what are those recom_ 
mendations and the steps taken by 
the Government for their implemen-
tation? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL) 
(a) and (b). The working group is 
yet to submit its final Report. 

MonOpOly of Priv-te ....... en In B.a_ 
Jute Trade 

443. SHRI SOMNATH CHATTER-
JEE: Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether it is a fact that jute 
purchases during 1975-76 work out to 
be a meagre 3.55 per cent and 6.27 
per cent through the coopern.tives of 
jute growers and Jute Corporation of 
India respectively and over 110 per 
cent of the trade in raw jute continues 
to be in the hand of private traders; 
and 

(b) if so, the steps Government 
have taken/propose to take to break 
the monoply of private traders? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): (a) and 
(bl. It is a fact that trading in raw 
jute is mainly in the hands of private 
traders. Apart from the steps taken 
to regulate the raw jute trade, it 
has been decided to enlarge the opera-
tions of the Jute Corporation of India 
from the 1978-79 season. So as to en-
sure that the jute growers get a fair 
return for their produce. 




